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FINANCIAL EXPRESS

SIVAGANGAI MUNICIPALITY

E- Re Tendering Notice
(Two cover system)

&

Roc.No0.4700/2025/E1

work as detailed in the table given below

Date:04.02.2026
The Government of sanctioned funds under TURIP Fund 2025-26 for Municipalities for the year 2025-26. Under this
scheme the Municipal Commissioner, Sivagangai invites sealed bids from the eligible and qualified contractors for the following

Aszef Recovery Branch-Shop No 12 & 13,
Diamaond Manzsion, Dr Vieges Streel, Kalbadeyi
Main Road, Kathadevi, Mumbai,

Mzharashira 400002 Phone No. 7710001955
Mail:headarbmumbai2kvbmail.com

KVB ) Karur Vysya Bank

reason there of Eligiblity criteria and other details can be had from the Bidding document.
For other details contact e-mail address : commr.sivagangai@ tn.gov.in

DIPR/739/TENDER/2026

| Sl. | Name of the Work T Estimate | Tender Document | Tender Submission| Tender Opening | Period of
No Amount Download from Date and Time Date and Time | Completion SAI_E Hu‘"uE FDH SnlE ﬂF IMM"““BLE FHDFEHTIEE
Relaying of Paver Block Road at Ward .
1. |No:5,6,10, 11,12, 14,17, 18, 19,20, | "5123001 0505 2026 12022006, | 1202.2026, | 6 Months E-Auction Sale Notice for Sale of Immovable Assets under the
24, 25 Sivagangai Municipality Securitisation and Reconstruction of Financial Assets and
Tender document and schedule can be downloaded at free of cost from in httsp://tntenders.gov.in. The Bidding document Enforcement of Security Interest Act, 2002 read with provizgo to Rule

will be received by the e — submission also in two cover system up to 12.02.2026, 3.00 PM. Earnest Money Deposit, 1% of
the value of work should be submitted along with the tender. If e-tender, the EMD should be dropped in the tender box before
closure time of 3.00PM on 12.02.2026 Evaluation of bids will be done as per Tender Transparency Act 1998 of Government
of TamilNadu and rules there us. If the said tender date happens to be a holiday, the tenders will be opened next working day.
The Municipal Commissioner reserves the rights to accept or reject any bidding document at any time without assigning any

COMMISSIONER
SIVAGANGAI MUNICIPALITY

8 (1) of the Security Interast (Enforcement) Rules, 2002

Motice is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (s) that the below described immovable
property mortgaged/charged to the Secured Creditor. The Karur Vysya
Bank Ltd, the physical possession of which has been taken by the
Authorised Officer of The Karur Vysya Bank Lid., Secured Creditor, will be
z0ld on “As is where is”, “As is what is”, and "Whatever there is™ on

26.02.2026, for recovery of Rs. 1,61,71,675.49/- (Rupees One Crore

=
GOVERKMENT OF TAME NADL

@ GUDALUR MUNICIPALITY
- NILGIRIS DISTRICT

1001 381 75), Bty Etaa B bl Hoase Binset - (05600535 178] n Gudine Murscpainy, | Two Covsn Bysbam ) wndar b Sersama
2002 Grid, 02425 et 20252030 ascndwiliad lelom

MUNICIPAL ADMINISTRATION AND WATER SUPPLY DEPARTMENT

15th CFC Fund | Untied Grani) 2022 - 2023, 2024 - 2025 and 2025 - 2026
1. Erda o0n wivked ko Fraviding CC Riodd tor Crapu ity Road (08807 35027, Koaiugalam Buial Ground Rosd. 1 |0880135172), Fabpad) Vakala Howse Sroet- 1
~TEEFC Furd | Listied Semni|

Sixty One Lakhs Seventy One Thousand Six Hundred Seventy Five
and Paise Forty Nine Only) as on 31.01.2026 with interest and
expenses thereon from 01.02 2026 due to the Kamur Vysya Bank Lid,
Secured Craditor from Mr. ABOOBACKER M V Residing al House No,
216, Tishem, Borim, Ponda, Goa — 403401 and also Door Mo X111/ 307,
SY No. 412/5, Alankode Village, Ponnani Taluk, Malappuram District,

- iy =TT Fard ol kerala State — Borrower and Mr. Pushpakaran & G Residing at H Mo.
W i i gyl B [l orllll e sudisay 232, Wado No. 9, Valpoi, Sattari, Goa — 403506 - Guarantor
" !T:r.'.:n:?:.' HI.GI:‘I:-"J:!B:’.‘: H:ad-l.lE.EI.l!_'Hl.é.'__hu:lq.u =] H'.l_'.: Eam:dlka_a:l__l-l.l_sl::.lll-':ilri: Pallpand Revinan |18, 030k ] D‘EEE RlF“ﬂH ':IF THE “I‘Mﬂ".fAELE PRGFERT"I'

aleiin Moika Sheed-1 {0E5IN35175), Haki Eslale Baba Hosse Stasl -1 (0880115176 | in Gudakir Puniciainy Manths A” thﬁi l]'iE-'CE aﬂ-d FIEJ'CE!l ﬂ'f LETI-E! Eﬂd Building [HE‘EldEntiEI Buﬂdmg}

Manay Depostvellba
of The Commissiomes, Gudshir Municipality on all verkng deys dunng oifice hows. 8. Inportant dabes

2. Bilsdonarenta willla avalalks from 0002, 2026, The B dofuarents chn bedorn it Trom @b Waldi o B, (1en b ders. @ovin al frea
ol cost 3. Bl Dogcornssa can B comen iscked upa 3,00 PM o 16,02, 2028, Onlne Submizaion of Tandke vl ba aocapied, 4 Ancent ol samas
15 ol the Malue ofissds: 5, Ay sddiionalMurther detade and condtions melalsd (e this lender can be hed from s alfce

admeasuring 4.5 cents. Situated at H No 13/307 of Alamcoda Panchayat
i 3y Mo 41275, Survey Mo.412/5, Alamcode Village, Ponnani Taluka, Dist
Malappuram, Kerala. Bounded as under; East ; Property of Hamead,

1. | Db, T ared Placs al Pie Bl Mesting

T0,02.2026 af 19.00 AM, Municipal Office, Gudabar

2 | Last Dage and Tima for Dosniaading Bid doosmects 15.02.2026 ot 200 P

Morih : Road, West ; Prop. of Mohammed And others, South : Property of

3, | Lozl Dpte, Time and Placs lor Submesso o Bid Docimenis, moluding onfines subme=on | 18,02,2026 &t 200 PN

SmitNabeesa

4 | Dade, Thma ard Placa ol Cpseieg of tha Tachiioe Bid (EWD Submebies tanoar wil b aoospind |

16,02.2026 ab 3.30 PR Mnicipal DfMca, Gudalir

Reserve Price : Rs. 28,00,000/- EMD : Ks. 2,80,000/-

MPR TOZ I'TENDERIZO26

In'hie cantol spechng S for submissicn of bios 5 declamd 3 Tofiday, bos will bo eoareed ansd oparad on e sood scdriong day @ Tie same 9mieand wnla
Commissionar, Gudalur Municipality (Nigiri)

Bid Amount Incremental : Rs, 50,000/-
For detailed terms and conditions of the sale, please refer to the link

GOVERNMENT OF TAMIL NADU

NAMAKKAL CITY MUNICIPAL CORPORATION
TAMIL NADU URBAN EMPLOYMENT SCHEME 2025-2026

Roc.No.E1/5184/2025 E-Tender Notice (Double Cover System)

1. The Commissioner, Namakkal City Municipal Corporation invites bids for the works detailed in the table. The bidders may submit bids for

any or all of the following works.
The details of tender can be obtained from web portal: https://tntenders.gov.in.

Pre-Bid meeting will be held on 13.02.2026 at 11.00 A.M in the Namakal City Municipal Corporation office.

Noorkowd

Deposit amount should be paid only through the website.

®

seen in the bidding documents.

The tender document can be downloaded from 04.02.2026 to 20.02.2026 from the E-tendering Website https://tntenders.gov.in.
Thelastdate fordownloadingthe tenderdocumentandthe lastdate for uploading submission of filled up tenderis upto 3.00 P.M on 20.02.2026.
The tenders will be opened through online at 3.30 P.M on 20.02.2026 at the office of Namakkal City Municipal Corporation.

The Value work, the details of Earnest Money Deposit and the eligibility of bidders can be had From tender document. Earnest Money

The Commissioner, Namakkal Corporation is response the right to accept or reject the tender without any reason. Other details can be

provided in our Bank's/Secured Credilor's websile |.e
www.kvb.co.infProperty Under Auction also at the web portal
hitps:'www.bankauctions.in of the service provider, Mis 4 Closure -
Contact Person Mr. Mitesh D Pawar, Mobile Mo, B1420007 25 and Mail id
niteshi@bankauctions.in

Statutory 15 days’ Notice under Rule 9 (1) of the SARFAESI Act, 2002
The bomower/s and guarantor’s are hereby netified to pay the dues azs
mentlonad above along with up 1o date interest and ancillary expenses
before the date of e-Auchion, failing which the Schedule properly will be
auctionad/sold and balance dues, if any, will be recoverad with interast
and cost.

Diate: 04.02, 2026
Place : Mumbai

Date : 03.02.2026

Authorized Officer
The Karur Wysya Bank Lid.,

Estimate Amount Work
S.No. Name of Work (Rs.Lakhs) EMD (Rs) Period date
L R o ooy Frane at nowly added 12 vilage panchayats nf 79,99 70000 | 03Months GOVERNMENT OF TAMIL NADU - PUBLIC WORKS DEPARTMENT
e-Tender Natice No. 117 / 2025-2026 / BCMC-1 / CHENMAI Dated : 03.02.2026

Commissioner,
Namakkal City Municipal Corporation

DIPR/725/Tender/2026

{Online Dnly)

FORM-A PUBLIC ANNOUNCEMENT
[ Regiation 14 of the Insalvency and Bankruptcy Board of lndia

(Voluntary Liguidation Process) Reguialions, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/s. EPl1 SOURCE INDIA PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of the Corporate Person | EP1 SOURCE INDIA PRIVATE LIMITED
2. |Date of Incorporation of 27" May, 2004
Corporate Person

3. [Authority under which

Forand onhehalt of ihe Gosrmor oF Tamd Nado, e-tenders will e recelved Troen (s eligitde Regisiered Canfrafioes in Pubic Wirks
Departrmend by e Suparinkendsng Engirses, PO, Buiings Constuclicn nd Maintenances Gingte-1, Chapau, Ghinsas - 00 005
for the works as menkioned Beiow

Piramal

Finance

G

DEMAND NOTICE

PIRAMAL FINANCE LIMITED (PFL)

Registered Office Address ; Registered Office Address: Unit No.801, &th Floor Piramed Amiti Building,
Pramal Agastya Corparate Par | Kamanl Junclion, Dpg Fire S4atan, LBS Marg, Kura (\West), Mumbsl- 400 0710
CIN: LEST10MH1SB4PLCO32639 , Web Side:- www. piramalfinance.com

Linder Sectan 13(2) of the Securilisation And Reconstruchion of Financial Asseis And Enforcement OF Secusity Inferest Act, 2002 read wilh Rule
A1) of the Secunty Interast ([Enforcament) Bules, 2002, The urdersigned is tha Authorised Officer of Piramal Finance Limited (PFL) (Formarly
Piramal Capital & Housing Finance Ltd,) under Securlisation And Reconsiniction Of Fmancial Assels And Enfarcemend of Securily interast Acl
2002 ithe =aid Acl). In exencise of powers conferred under Sechion 13(12) of the said Actread with Bule 3 of the Security Inferest {Enforcement)
Rules, 2002, the Authorsed Offcer has issued Demand Molices under Sachion 13(2) of the sasd Act, calling upan the filowing Borower|s) (the
*zaid Borrowenls)™), 1o repay the amounds menlioned in the respeclive Demand Notice{s) ssued to them hal are alzo given balow, In conneclion
with ehove, nolice s hereby given, once again, ta the said Bamowen!s) topay to PFL, within 60 days from the pulication ofthis Mofice, the amounts
indicated herein befow, iogether with furtherinferest as detaled in fhe sakd Demand Mofica(s), from the datels) mentioned below Il the date of
payment andlor realization, payable under the [oan agreement read with olher docurmentshritings,  any, executed by the said Barrowers). As
security far due repayment of tha Soan, the following 55 eis ave been morgagesd ko PFL by the said Bormowers) respectively,

Kotlam Breach) Dinesh Y
[Borrower) YVinitha ¥
(Co Bomower 1)

Name of the Borrower(s})/ | Demand NoticeDate and Description of secured asset
Guarantor(s) Amount with NPA date (immovable property)
(LC No. HLSADDODAF11 of|Dt : 16-01-2026 / T 3151004 -|01.21 Ares in Re Sy. No. 304/9 and 02.02 Ares in Re Sy. No. 304/82

(% Thirty One fakh Fifly One
Thousand Mine Hundred Four
Cindy) NPA (03-01-2028)

withThandapper MNo. 22848 in Black MNo.23 of Puthuppally ViHage
Karthikappaly Taluk Alzppurha Digticl and & howse having Mo 3475 of
Devikulangara Grama Panchayat andall other things appurienant theneio

(LG Ma. HLSALDDODEF11IN of
Kollam Branch) Dingsh Y
(Borrower) Vinitha V
(CoBomowear 1)

100 16012026 T AT2649 - (T
One lakh Savanty Two
Thousand Eight Hundred Forly
Mine Cindy ) MFA (030 1-2026)

01.2% Ares In Re Sy, Moo 30409 and 0202 Ares in Ra Sy Mo, 304502
withThandapper Mo, 22348 in Block No.23 of Puthuppally Village
Karthikappaly Taluk Aleppuzha District and & house having Mo 3475 of
Devikulangara (Grama Panchaya! andall cther things sppurenant thersto

(LG Mo 00300010942 of Kochi
Branch) Shihab Kunnappiily
Muzthala [Borrawar) Marsna
Musthafa {Co Borrawer 1) Send
W H {Cio Borrower 2)

JOK ; 16-01-2026 1 T 275334 -
(T Twenty Zeven lakh Fifty
{Three Thausand Theee Hundred
Thirly Four QOnly} NPA
(08-12-20025)

Al that part &nd parcel of property compnsed = 3y, No, 193/1 in Re Sy, Mo,
5144 having an exlent of D1.61 Areand progerty in Sy, Mo, 1931/3 in Re. 3y
Mo, 51482 having n extent of 0.24 Aras of KAKKANDU Village and all nghts
apourtanant

(LT Mo, HL3ADDDABAGE of
Thodupuzha Branch)
Gopakumar R (Borrower)
Geathamma W N {Ca Borrowes 1)

8 16-01-20261 T 2177831 1=
@ Twerty One fakh Saventy Seven
Thousand Eighi Hundned Thirty
iz Only] NPA{D3-01-2025)

Sy, Mo M21TANTRS, TR A3, H. No, 12406, Near Valiyapara Lp
Schosd, Sifuated st Kodhamangalam Teluk! Kothamangalam: Village
Emakulam-G36651. Kerala.

[LC No. HLSADDD T4A1 of Kechi
Branch) Meera Murall (Bomaower)
Mexwell Jose (Co Bormower 1)

O 24-01-2026 7 F 3572031 -
% Thirly Five lakh Seventy Two
Thousand Thirty One Only) NPA
(0301 -2026)

Vayathur, Survey Mo02/5806 [As per Land Tax Receipl, Survey Mo
258065, Oid Survey Mg 316,20, Jenmam, Asthira Puncha, Arag {4 45
Ares: Ulikkal Ward-8, Iniily, Ulikkal, Kannur boundanies - as per ifle dead:
Eest: propery of Uolakikal Abraham Morth: Propedy of Thushare and
Fathima Wesl: st 10 fee! wide Privake Road & Properly of Muhammed &
Fathima, South;; 10 feai wide Private Road & Property of Abduliakoutty As per
Lecation Sxeich East: Plot ownsd by Lalin Church Mordh: Plol owned by
Fathima.. Plot owned by Thushara West: Plot owned by Muhammed &
Fathima & Private Road Souih: Flot owned by Abdullakubly

(LT Mo, HLSADDDI1D28 of
Trivandrum Branch) Manoj
Chrdran (Borrower) Monisha B
(CoBomoer 1)

Of : 24-05-2026 ¢ ¥ 2488418 -
(T Twenty Four lakh Sidy Nine
Thousand Four Hundred
Minstean Oniy] NPATE0I-2026)

2.2l Area of prapedy which 15 1 Are comprised in Re.sy.Na. 181-32, and 1.20
Ares comprised inFe. Sy.No 1B1/35 Block Mo 27 Did Sy Mo 491014861 T
of Keezharoos Village, KattakkadaTaluk, Thiruvananthapuram District and all
otherthings appurtenant ther

If the said Borrowers shall fail 1o make payment to PFL 83 aforesaid, PFL shall proceed against the above secured gssets under Sechign
13(4) of the Actand Ihe applicable Rules, entirely at the risks of the said Borrowers as 1o the cosls and consaquences. The said Borrowers
are prohibited under the Act from transferring the sforesaid aasets, whather by way of sale, leasa or oiherwise without the prior watten cansent
of PFL, &ny person who coniravenss or abets conlravention of the provisions of the said Acl or Rules made there snder, shall be liable for

imgerisonment andior penalty as

provided under the Ac

Date : 05.02.2026 | Pace : Kerala

Sdi- (Authorised Officer), Piramal Finance Limited

5 [P Keruani of Earvest Mo

* Hama ! Werk valip gl wirk | Dagssd & Ferind af

> . LR - Sl

Sirgie Govar Systam

4 | 5ol Woek; Prividing Fumiture arrangements for the work of Consiruction.of Lagies Hossel s 36,0 Laks Az B4 008
Eluu-f-nﬁi:lri.l.’.‘-a‘rdix.'*_st-.r:leﬂzalﬁmrmnu_mﬂmnulD:r.IL";ltH:ls‘!HGarr'pt.-s._-.'ll'-uulla:-lila | I (Throe) Mosths
Additionyl warks [pot pane 1or wall and tr.ﬁuui- [or GMP = Celldar Therapy Laboriry in

2 |Second Floor of New G+6 Advanced Cantre 1or Hemato-Oncolngy and Transplantation | gs 164,50 Lais 4 HLE;IE:I:&
BuikEnginiCH, Egmore. Grennal-08 {Four) 4

" Swb work: F“'ﬂ-‘ll[!inl% Elavation arangemems and Other arangemerds for Periyar | s A0 B Lakbe AE.55008
Gawernmend Hospits, Pesivar Nagar Chennal-#2 4 {Feair] Monfhe

Eligitie Contraciors: PWD Regislered conbractors Class. IV and abeve (Revised manelary limil)
ROTES = . Farfonder docurmemsand Uiy doiaks visk M. ebenoes.qovis . 2, Last cow o7 submiteg ha appication Tor&e Vst Ceican o he
congerned Execulive Ergmness 17022028, 1, Last 436 and bee loe submissson of &ddender docomspls @ 0822008 upbo
J.00FM AL Date end bina forom=ning of e-fender : 20.02. 2028 &L .00 PM. 5 incaze ol any Changas / Cormeclions Amendments ¢ Comigendum in the
IEndars hendes nofica, 4wl b inimatedintho webaleonsy, “hepc inieneers.goain

&

Tiruvannamalai - 4, throug

GOVERNMENT OF TAMIL NADU
PUBLIC WORKS DEPARTMENT
FORM OF CONTRACT: LUMPSUM

E-TENDER NOTICE NO.71/TVM-CLE/2025-2026/Dated : 04.02.2026

For and on behalf of Governor of Tamil Nadu E-Tenders are invited by the Superintending Engineer, PWD., Buildings (Construction and Maintenance)
Circle, Tiruvannamalai - 4, for the following works from the eligible contractors registered in Public Works Department of Government of Tamil Nadu.
The last date and time for submission of E-Tender Document will be upto 3.00 pm as per server clock on 13.02.2026. The E-tender schedule can be
downloaded at free of cost from the Govt. designated web site (viz) https://tntenders.gov.in from 06.02.2026 to 13.02.2026 upto 3.00 pm and to be
submitted through online only. The E-tenders will be opened on 13.02.2026 at 4.00 pm by the Superintending Engineer, PWD., Buildings (C&M) Circle,

h online.

Sl
No.

Name of Work

Approximate value of work | Amount of Earnest Money
including GST (Rs.in Lakh) Deposit (in Rupees)

Period of Completion
(including monsoon period)

Construction of New Library Building at Ambur in

80.00 50,000/- 8 Months

DFR T S Teager ¢ A05 Superiniending Exginper, PW0, Suidngs (CEA) Corcle-1,Chepauk. Chennai - 500 00 | Tirupathur District (Second Call)

Corporate Person is
Incorporated / Registered

Reqistrar of Companies, Chennal

Corporate identity Number

UT2800TN2004PTCOS3347

GOVERNMENT OF TAMILNADU - PUBLIC WORKS DEPARTMENT
Office of the Superintending Engineer, PWD., Heritage Buildings Circle, Chepauk, Chennai - 600005

of Compaorate Person

5. | Address of the Registered
Office and principal office
iif any) of Corporate Person

6. |Liguidation commencemeant

No.18, Satyanarayana Avenue,
Boat Club Road, Chennai-600028,
Tamit Nadu.

03" February, 2026

date of Corporate Person

7. |Name, address, email address [Name: Mr. Ananthachar Mahesh
Telephone Mo and the Address: 570, ISwaryas Essodammal
reqistration number of the Apartrmants, 5, Madhava Mani Avenue,
Liguidator Velachery, Chennai, Tamil Nadu 600042

Email: apisourceindiaclaims@gmail.com;
Renistration No. IBBIIPA&-001/1P-P 01723/
2019-202012673

Mobile Mo : 95661 24770

4th March 2026

8. |Last date of submission of
claims

Notice is heraby given that the EPI Source India Private Limited has commenced
Voluntary Liquédation on 3rd February, 2026

The stakehodders of EP1 Source India Private Limited are hereby called upon to submit
a proof of their claims, on or bafore 4th March, 2026 to the liquidator at the address
mentioned againstitem No.7

Tha financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, Dy post or by
glectronic means.

submission of faise or misieading proofs of claim shall attract penakties.

Sd-

Mr. ANANTHACHARI MAHESH

Liguidator of EP1 SOURCE INDIA PRIVATE LIMITED
IP Reg. IBEKIPA-001/P-P-01723/2019-2020/12673

Date ; 05-02-2026
Place : Chennai

Mo, 115, Aana Salal, Saddape
Pest Bag Mo B0S. tunnah Ik

WDBI BANEK |1DBI BANK LIMITED

o - LS NN IO BA3E RETAIL RECOVERY Wehsite: www idbibank in

sHOW CAUSE NOTICE

Borrower Name: 8hri G BHARATHI

Borrower Address: No.8, Door No T2, 2nd Floor Gastle Rock Apart, Diwakar Street,
Bharani Cotony, Chennai - 600083

Motice s hereby given to the person mentioned abowve that the proceedings for
identification of Witlul Defaulters a5 laid down in REl Master Ddrectivn on
Traatment of Wilful Defaulters and Large Defaulters dated November 28, 2025
(RBI Master Diraction), has been initiated and tha Show Causa Notice (SCN) dated
29" December 2025 (ssued by IDBI Bank has been returned / un served with
postal remark as “Left”;

Criferia Mo,

Ph: 044-22202261/22202092

Criteria for Wiliul Detault

311 (i} | "wilful default" by a borrower shall be deemed to have occurred
(A} [c)read {when the borrower defaults in meeting payment / repayment
wilh 3 {1){xa) | ohligations to the lender and the borrowar has siphoned off the

funds availed under the cradit facility from lender.

read with : "siphaning of funds’ shall be construed to have octurrad
it amy funds availed using credit facility from bank are utilised for
purposes unrelated to the operations of the bormwer,

Position of Barrower

The borrower availed plot loan from DBl Bank: As per disbursemeant request
Furm{DHF,; funds wera cradited to seller ShriHarinath's 1DBI 5b account The
account later turnad NPA,Bank has initiated verification of Empeny documents
with Tashildar, who confirmed on November (2 2022 that the patta was not
issued by their office. This proves the asset was fictitious and unidentifiable. Mo
valid ﬁjﬂp&r exlsts aganst the loan. Accordingly, the account classified as
fraud.Money trail shows loan proceeds were not used for the sanctionad purpose,
no asset was created, and funds were siphoned off by the borrower.

“witlul default” by a borrower shall be deemed to have occurrad
when the borrower defaults in meeling i:ﬂyrnenl ! orepayment
obligations to the lender and the borrower or the promoter has failed
in itz commitment to the lender to infuse equity despité having the
ahility to infuse the equity, aithough the lender has provided loans or
certain concassions to the borrower based on this commitmant and
other covenants and conditions

___Puosition of Borrower

Borrower Shn G Bharathi, Proprietor of M/s Bubbly and Bubbly Saloon, was
required to infuse margin."eqmlg; o Rs.15 Lakhs. However Money trails that
margin was not genuinely infused and the funds were re credited to the
borrower's account, The transacfion flow happenad from HDFC Bank
accountofivl’s Bubbly and Bubbly saloon amounting to Rs.15 lakhs, transferrad
via RTGS to seller Mr.Harinath's 1DB! Savings bank account on {i) 03.10.2017-
As.4 lakhs(ii) 04.10.2017 = Rs.6 Lakhs and (16} 05.10.2017 - Rs.5 lakhs. Amount
received by MrHarinath was transferred to Mrs Deivanal’s IDBI bank savings
account. From Mrs. Deivanal's savings bank account, Rs.15 Lakhs was credited
back to borrower's HOFC bank account, Rs.15 lakhs was credited back to
borrower's HOFC bank account on the same dates. The margin amount of Rs.15
Lakhs was cycied back to the borrower on the same day indicaling no genuing
margin infusion,

Crtferta for Willul Defaull”
3 w Hnlll]
(A (8

——

The SCM can be obtained from the Bank 2 Retail Recovery Depariment, Mo, 115,
Anna S3alal, Saidapet, Post Bag Mo.80%, Chennal-600015. E-mall id's:
n.agarwal@idbi.co.in & kv.subramanian@idbi.co.in either in person or by duly
authorized person by producing the proof of identity

The above person, it he desires, may show cause within 21 days from the date of
this notice as to why he should not be declared and reported to RBI as Wiktul
Defaulter.

In case submission/representation against this SCN & not received within 21
days from the date of this publication, it will be rpresmau' that he has nothing to
submit and the IDBI Bank Ltd. may proceed further to classify him as Wikful
Defaulter. Upon declaration as Wilful Defaulter, the Bank reserves the right to take
actions: against above noted person as per. RBI Master Direclions- andfor
prevailing RBI Guidealines

@' Tender Notice No.35/HBC/2025-2026, Dated: 03.02.2026

FORM OF CONTRACT : LUMPSUM / Single Cover System
For and on behalf of the Governor of Tamil Nadu, e-tenders are invited from the eligible registered contractors by the Superintending
Engineer, PWD, Heritage Buildings Circle, Chepauk, Chennai-600005 for the following works.

Sl. Name o work Approximate value of work |  Amount of Eamest Money | Eligible Contractor EMD should be remitted in
No. (including GST) Deposit & Period of Completion favour of

() @ ©) () ©)] ©)

1 |Providing Display cases to the newly ClassIVand | EMD should be remitted to the
Constructed Museum Building in Master Plan Rs.103.98 Rs.1,03,000/- above Government Pooling Account
Complex at Virudhunagar in Virudhunagar Lakhs 03 Months (Revised monetary| in the form of Fund transfer
District. limit through web portal

2 |Providing 10 Persons Passenger Lift, 58.5KVA ClassIVand | EMD should be remitted to the
Genset,Air  Conditioners and additional Rs.82.60 Rs.82,000/- above Government Pooling Account
light fixtures to the Government Museum Lakhs 3 Months (Revised monetary|  in the form of Fund transfer
Virudhunagar in Virudhunagar District. limit through web portal

Start Date and Time for downloading of tender documents 06.02.2026 at 06.00 P.M.

Last date and time for submission of tender documents through web portal 13.02.2026 up to 03.00 P.M.

Date and time of opening of the e-tender 13.02.2026 at 03.30 P.M.

Tenderdocuments can be downloaded from the designated website http://tntenders.gov.in atfree of costand submission of tender mustbe done only
through the web portal.

5. Tenders received without EMD shall be summarily rejected.

6. Please refer the website “tntenders.gov.in” for any further information.

DIPR/720/TENDER/2026

>

SUPERINTENDING ENGINEER, PWD.,
HERITAGE BUILDINGS CIRCLE, CHENNAI - 05

Eligible Class of Contractor

Construction of ECHS Polyclinic (Type-C) Building at
" | Tiruvannamalai in Tiruvannamalai District (Second Call)

. SI.No. 1 - Class-IV and above
SI.No. 2 - Class-IIl and above

The Earnest Money Deposit should be paid only through online.
Further details can be had from the above website: https://tntenders.gov.in

DIPR/738/TENDER/2026

250.00 1,35,000/- 8 Months

SUPERINTENDING ENGINEER, PWD.,
BUILDINGS (C& M) CIRCLE, TIRUVANNAMALAI - 4.

Piramal

Finance

G

PIRAMAL FINANCE LIMITED (PFL)

Registered Office Address : Reqistered Cffice &ddress: Unit NooB01, 6th Fioor Pirarsal Amiti Building,
Piramal Agastya Comporate Park | Kamani Junction, Cpp Fine Station, LBS Mam, Kurla (West], Mumbai- 200 570,
CIN: LES210MHT984PLCDA2630 , Web Side:- www.piramalfinance.com

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ki Industriel Estate,
Fder o befrar fife Guindy, Chennai - 600032.

POSSESSION NOTICE [(APPENDIX IV) [See rule 8 (1)]

Whereas the undersigned being the Authorized Officer of M/s. Cholamandalam Investment and Finance Company Limited, under
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned
below under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount
mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The Borrowers mentioned herein
below having failed to repay the amount, notice is hereby given to the Borrowers mentioned herein below and to the Public in General that
the undersigned has taken Possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of
Section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The Borrowers mentioned here in below in particular
and the Public in General are hereby cautioned not to deal with said Property and any dealings with the Property will be subject to the charge of
M/s. Cholamandalam Investment and Finance Company Limited for an amount as mentioned herein under and interest thereon. The
borrower’s attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

Date of

Chola

Name and Address of the Borrower/s & Outstanding o Date of
Loan Account No Dﬁg:iir;d Amount Description of the Inmovable Property Possession
Virudhunagar District, Virudhunagar District
Registration, Thiruthangal Sub Registration
liozlr:'ll;\\n/?sN(\)llill;cﬁE‘ll(ﬁ::'{g?oé07041 Office District, Sivakasi Taluk, Thiruthangal
2' Mr/Mrs. Premkumar C Rs. 20.16.604/- Village, Ayan Punjai S.N0.88/1 And 88/2,
3. Mr/Mrs. Mathan Kumar C '(Ru, ces |0t 01 acre 08 cents in divided into several .
) ) . n P house plots, Door N0.3/614A, Plot No.5,6,7,8,] «© S
4, Mr/Mrs. Kathiresan R N Twenty lakhs 4059 Saft of land and buildina bounded b N.Q
Al Are RIAt : - 3/666, Sukkiravarpatt,| & Sixteen (5 daﬁi'esf’ Ezgtaﬂ) fee“t'w'igtgh S%‘L’;h?\jo m{ § 8
Athiveeranpatti, Water Tank, Virudhunagar,| < Thousand Pathway. W t Property belonaed t S @
Tamil Nadu - 626130 Also At : Plot| & | SixHundred |Comiron  @nvay oSt Fioperybergse®l a8
N0.5,6,7,8, D No.3/666, Sf. No 88/1,882,| | Fouronly) |Kesithevarandothers Land, North : PlotNo.8,| < &
West Street, Athiveeranpatti, Thiruthangal 24.11.2025 nsﬂzgtstre'mmpeg;it sve;‘s’{‘gﬁdtthS:tﬂz’g‘ggL
\élllé?ﬁ; TaSrrI:?Ia li\(lgfjlu ggg{lkg(’) Virudhunagar 42 feet and southern side 46 feet, South North
' ! on the western side 94 feet and Eastern side
90.5 feet Totally 4059 Sq.ft.

Place : Virudhunagar, Tamil Nadu For Cholamandalam Investment and Finance Company Limited

Authorised Officer

Date : 02.02.2026
Chﬂ]ﬂ \CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
P BLIAER | corporate Office : Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032, T.N.

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor)
under the Act and in exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under
Sec. 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60
days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service
of the Demand Notice(s), therefore the service of notice is being affected by affixation and publication as per Rules. The contents of
Demand Notice(s) are extracted herein below :-

Sr. Name & Address of the Loan| Dt. of Demand T

No. Borrower/s & Co-Borrower/s Amt. | Notice & 0/s. Amt. Description of the Property / Secured Asset
Loan A/C. No(S). : HL25DMP000100012 Dharmapuri Registration District Dharmapuri
1. Mr/Mrs. Adhimoolam K Kannan Joint I SRO, Dharmapuri Taluk, Kondampatti
2. Mr/Mrs. Prakash Adhimoolam 30.01.2026 Village, Old Natham S.No 115/2, New Natham S.
3. Mr/Mrs. Samboornam Adhimoolam Rs. 20,04,475/- |No 800/55 with total extent of 95 sq meter.
4. Mr/Mrs. Surya Adhimoolam (Rupees Twenty |Boundaries for 95 Sg.meter of land : North By

1 Add For Sr. No. 1, 2, 3 & 4 :- 2/26B, Lakhs Four - Kannan Property, South By — Pathway, East

Thousand Four
Hundred Seventy
Five Only) as on

30.01.2026

Kondampatti, Thuringipatt Post, Water Tank,
Dharmapuri, Tamil Nadu - 636701 Add For Sr.
No. 1, 2,3 &4 :S.f. No. 115/2, Natham Sub
Div. S.f.no. 800/54 and 800/55 D. No. 2/263,
Kondampatti Village, Kondampatti Panchayat mt. Total Sq.Meter 95.

Dharmapuri Taluk Dharmapuri District-636701 With all easements Rights and Pathway

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove
within 60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the
date of realization of payment. The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured creditor and
the loan facility availed by the Borrower(s) is a secured debt against the immovable property / properties being the secured asset(s) mortgaged
by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, The Secured Creditor shall be
entitled to exercise all the rights U/s. 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by
way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment. The Secured Creditor is also
empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured
assets(s), the Secured Creditor also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged
properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and independent of all the other remedies
available to the Secured Creditor under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to
Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring
by way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of the
Secured Creditor and non-compliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is
available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during
normal office hours. i/

Authorized Officer

By - Panchayat Road, West By - House belongs
to Aadhimoolam Measurement Details : North -
East West 9 mt., South - East West 4.2 mt., East
- South North 14 mt. West - South North 14.8

Rs. 20,00,000/-

Place : Dharmapuri, Tamil Nadu

Place: Chennai;
Date: 04.02.2026

ad/-

Authorized Signatory, IDBI Bank Lid

Date : 30.01.2026

For Cholamandalam Investment and Finance Company Limited

DEMAND NOTICE

Uinder Section 132) of the Securitisabion And Reconséruction of Financiz Azsels And Enforeement OF Secunly Interest Act, 2002 read with Rule 3
{1] of the Secunty Interest (Enforcament) Rules, 2002, The undersigned s the Authorised (fficer of Piramal Finance Limited (PFL) [Formerly
Piramal Capitai & Housing Finance Lid. | under Secunbsstion And Reconsinuction OF Financial Assets And Enforcement of Securty Interest Act,
2002 (the said Act). In axarcise of powers conferred under Seclion 13012} of the said Act read with Rule 3 of the Secunty Inferast [Enforcamant)
Rides, 2002 the Authorised Officer has issued Demand MNobces under Sechion 132) of the 2aid Act, callng upan the lollowing Borrowanz) (2ha
"said Borrower(=)™), o repay the amounts mendioned in the rezpective Demand Noticel 2] isseed to themn hat are- also given below. In connéction
with above, nobice is hereby given, once again, to the sald Borroweris) 1o pay to PFL, within 60 days from the publication of this Motice, the amaunts
indicated hergin below, tagether with furiher inferest a3 detailed in the said Demand Nobice(s), from the daiefs) mentionsd below &l the daie of
payment andior realfzation. pavable undar the loan agreameant read with other documentsiwntings, if any, execited by the said Bormowar(s), As
securiy lor due repayment of the loan, the foliowing assets have been mongaged by PFL by the said Borrower|s) respeclivaly.

Name of the Borrower{s)/
Guarantor(s)

Demand Notice Date and
Amount with NPA date

Description of secured assat (immovable property)

(LT MNo. MOZIEZTT of
Vellore Branch)
zaneshkumar A (Borower)
H Salekha (Co Bomawer 1]

OH - 16-01-2026 F T2IT2B82)
(% Twanly Thraa lakh Severly
Two Thousand Eighl Hundred
Eighty Two Ony) NPA
(3-01-2026)

Piot No.1 & 2, Old 3 no.5dit, 54/2, New 3 no. 54114, Balali Nagar,
 Thimasanuthiram B anchpuram Taluk Tamil Madu- 631502

(LG Mo, MOZ3E2TFTU ol
Velore Branch)
Ganeshkurmar A (Borower)
K Srilekha (Co Bomower 1)

£ - 16-01-2026 7 25264/-
[ Twenly Frve Thousand Two
Hurdrad Sixty Four Oniy) NP

(03-01-2026)

Plol Mol & 2, Old 5 nob4/1, 54/2, New 5 no. 54014, Balay Magar,
Thirasamuthiram Kanchipuram Taluk Tarmil Madu- 631502

(L Mo, BLEAIODIATAL of
Wagarkail Branch)
Arumiega Sundaram Pilial
Kalzivani [Bormower) Hema
A Co Borrower 1]

Ot : 1601 -2006 & I680245.18-
[% Thirly Six lakh Eighty
Thiousand Twe Hundred Forty
Mine Only ard Eighlaen Paizs)
WP (0501 -2024)

All that piece and parcal of the land measuring 'S cends, situated in Ra. Survey
No 0T A | As per Sub-division Sy 340/12) (At Present 34001 24) (0ld Sy.1490)
of Eazanthimangalam (Al peesenl Eaganthimangalam Sodth) Village, then
Thowalai Taluk, Kanyakumari Disirict, Tamil Madu

(LT Mo, BLEADODISSES of
Chengalpatiu Branch}
Dhanasekar V | Borrower)
Anardhi (Cao Bomowar 1]

D 16012026 & 2106631/
{¥ Twenty One lakh So
Thousand Six Hundrad Thirty
e Only) NEA (03-01-2026)

Al that piece end parced of 1he Bnd @nd budding property measreing an axant of
$25°50. f, owiof 2178 5g. fi., comprisedin ofd 5. No, 83301, Mew 5.Nos 81201 TE&
A02/8, as per Palla Mo, 858, Silusted al No. 103, Koovathur Village, Thuvathur
FPanchayath, Chayyur Taluk, Kachipuram District within tha Registraton Dislrict
of Kanchaepuram and Sub-Registration ofice at Chayyur

iLC Mo
XBLBSLNODOTEET of
Chengalpatiu Branch)
Chanesekar ' [(Borrower|
Anandhi {Co Bornowar 1)

Da: 16-01-2026 | 3058215
(¥ Three [akh Five Thausand
Eight Hundrad Teenty One Caly)
MPA (03-01-2026)

All that plece and parcel of the land and bidding property measmeng an exent of
825 5qf. outof 2178 5g, &, comprisedin ofd 3, Mo, 6931, New 5.Nos 8021 7&
0278, a5 per Paita Mo 858, Silusted at Mo, 103, Koovethur Vilage, Thuvathur
Panchayalh, Chayyur Taluk, Kachipuram District within the Registration Dislrict
ol Kanchaspuram and Sub-Registration affice 31 Chayyur

(LG Mo, HLSADDGOZ5T of
Channai - Pondr Brench)
Yoganand Sasikala
(Borrowar) Yoganand 3
o Barrower 1)

Dt ; 16-01-2026 = 3TAIG15)-
(¥ Thirty Seven lakh Eighty Three
Thousand Six Hundred Fiftean
Ciny) NPA [03-01-2026)

Residential Flat Mo.F-1, in the. First Floar, on the project named known as
“Hockfor Pifars” having a super buill up area of 7EE 3q.F1, intlusive of common
areg, ogether with UndividadShare of 355 5q.F1, Land oul of Northarn Partion of
Land Measuring 1196 Sq.FL bearing in PioiNo.9, Sl Balajl Magar Parl 38
Puzhal, Chennal, Comprizad In Ofd Survey No. 250, Paita Mo 1995,a5 per Palia
Mew Sursey Mo 250011, Old Patta No, 16835, Present Patls No 18519, as per
PaliaPresent Supvey Mo 250118, Situated at Puzhal Village, Madhavaram
Taluk, Channai District. andibe land

{LC Mo, SCUBLOSST1D0 of
-hanngi Branch) Yoganand
Sasikala (Barower)
Yoganard 5 [Co Bomower
1h

Dt : 1601 -2026 & 1023510/
(% Ten lakh Twenty Mire
Thousand Five Hurdred Ten
Oinly) NP (03-01-2026)

Residential Flat Mo.F-1, in the First Floor, on the project named known as
“Fockfort Piars™ having a super buill up area of 788 3g.F1, intlusive of common
areg, logether with UngridedShare of 355 Sq.F1, Land ouf of Morthan Partion of
Land Meazuring 1196 Sq FL bearing in Ploibo.9, Sri Balajl Magar Pas 34
Puzhal, Chennai, Comprizad In Ofd Survey No.250, Patta Mo 199555 per Patla
New Survey Mo 250011, Old Patla Mo, 16835, Present Patls Mo 18319, as per
PaliaPresent Survey Mo 250 11B, Silvated al Puzhal Village, Medhavaram
| Talul, Charmai Dustrict, andthe land

(LC N, 12800001365 of
Channad - Porur Branch)
Mohamed fbrabim A
[Barrower] M | Mishathany
M (Co Bomawer 1)

4 - 16-01-20261 F 2512115
i€ Twenly Thres lakh Twelve
Thousand Dne Humdred Fiftean
Oindy) WP (09-12-2025)

All thal pece and parcal of the undivided share of land measuring 400 5q.FL, outof
2400 3. FL, (as per Patla 2365 3q. FL) together with 400 Sq. FL. of buiding in the
ground floorand 600 :3q. Ft. of buiding outof exisiing 1200 3q. FL., Inthe Second Floor
with & migh s constuct 300 Sq.Ft. inthe Second floor bearing door Mo. 18, Od Mo, 227,
New Mo 48, Choolamedu High Rioad, Chaolamedy, Channa-G00058, Tamil Nady

(LT Mo, 15600000244 of
Chennal - Tambaram
Branch) Arun Kumar R
| Borrower] Sukanya Amin
G Barrower 1)

DL 16-01-2026 & 2554495/
(% Twenty Five lakh Fifty Faur
Theaisand Four Hundred Manely
Fiver Only) MPA (081 2-2025)

All hal peca and parcel of tha Fis bearing No. F-1, Firsl Floar, measunng 837
Sq, FL, Super bulld up anea togather with an undivded shane of land maarnring
433 5q. Fi., ord0.24 Sq. Meter out of the Piot N C1 measuring 2425 5q. FR, 8t
Mudichur Village, Tembaram Taluk, Kancheepuram Disinct comgrised in 5, Mo
3T, Falla Mo, 2860 a3 patla Mew 5 Mo, 3481018 situated within the Sub
Ragistrabon Destrictod SRO Pagappad and Registration District Chennal South

(LC Mo, 156000253 of
Chennai - Tambaram
Branch) Ealbir Singh

iBorrawar) Davindar Singh
i Cix Barrower 1)

Dt 1 16-01-2026 - 2028347/
T Twanty lakh Twenty Eight
Thousand Eight Hundred Fory
Sewen Onhy) NPA [D9-12-2025)

All That Fiece and Parcel of the Vacand Land messunng 1500 3q.F, comprised in
Survey Nos. 121141, 181 & 2 of Kattankoiathur Vilage, Bearing Plot No 27
tapproved by DTCP vide LPDTCP Mo (CO) No.2BR2014), Kousalya Nagar,
Kattankolathur, Chenglepat Takak, Ranchipuram District

LG Mo, HLSAJOOBFRLS of
Chennal - Kedambekkam
Branch) Mohammed
fshfag (Borrower) Fanha
Tazeen (Co Borrower 1)

Dt = 16-01-2026 | T311.3039-
(¥ Thirty One kakh Thirteen
Thousand Thirty Mine Only) P&
(03-01-2026)

All thal piece and parcel of lend and buiding situated a8 Door No.6, Union Road
MNolambur Villzge, Maduravoyal Tk, Tirsvelur D4, admeasuning 400 Sg.Fi, of
land comprsed in Oid Survey Mo, 1621 Parl, Palta No.B4 a5 per Palta New
Survey Mo 162/ siluata within the Sub-Reglstration District of Vllivakikam and
Feqisteation District of Morth Chennal

{LC No.
PHETCHNDS0001TO of
Chennzk Branch) Ajith
Kurnar (Brorrower) V5
Rajalatha {Co Barrower 1)

Dl - 24012008 & 2468330/-
¥ Twenby Four lakh Sisly Six
Thouwsand Three Hundrad Thirty
Ciryy NPA [05-03-2025)

&l that Piece and Parcel of Flat Mo E, having bullt up area of 545 Squara Fee!, in
the Second Floor of the Building Known as Apex Vijay, Siluated in the Land
Bearing Plot No.15, Senthd Nagar Annex, Second Main Road, China Porur
Chennai-600116, bogether with 2293.89 Squere Feel, undivided share of [and in
land mazsurng 2336 Sguare Feal, comgnsad in Did Survey Mo, 184 (Pl) New
Survey No 194818 of Porur Village, Ambatiur Taluk now Maduravoyal Taluk,
Thern Thirevalur Destrict, Mow Chennai Digtrict Tasmd Nadu

Ifthe said Borrowers shall fail b make payment to PFL as aforesasd, PFL shall proceed egainst the above secured assets under Sechion 134} ofthe
Actand ihe apolicable Rules, enfinsly af the risks of the said Bomrowers a3 iothe oosls and consequences. The said Barrowens are prohibited under
the Act fram transferring the aforesaid assets, whether by way of sale, lease or otherwise withaut the prior written consent of PFL. Any person wha
coniravenas or abels confravenban of the provisions of fhe said Act or Rules mads there wnder, shall be liabk for imprisonment andior penatty as

orovided under tha Acl
Diate : 05021026

Place ; Chennai, Tamil Madu

Sdi- (Authorised Officer)
Piramal Finance Limited

epaper.financiaiexpress.m:nb ® o

CHENNAI/KOCHI




